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Aduooats for th Applicant(S) 

for the Respondant(s) 

0? fice Note 	 Date 	 Court Orders 

19.11.J7 Heard Mr S.R.Roy, learned counsel for 

the applicant and Mr J4L.Sarkar,learned 

hS 	TLjØ 	s Railway counsel for the respondents. 
form This application has been submi.ted 
C. F. of Ks. 5OJ by the applicant against the impugned 
deposi'iel vide 
IPOBD No transfer order No.0/1-3223 dated 2 2/24 .12 

Dated ... 	f.3-f-77 96 issued by the Permanent Way Inspector, 

NJ.Railway. Karimganj. The applicant has 

1. RVV,. not submitted representation to the 

;departmental authorities against the 
impugned order. The application is there- 

- fore disposed of with a•direction to the 

• applicant to submit appropriate repre sen- 

tation to the competent authority of the 

• 	 4' reppondents within 15 days from today 

stating all his grievances in this regard 
Li and further, that the respondents shall, 

if such representation is received, 
dispose of the same with a speaking order 

within -1 month from the date of receipt 

of the representation from the applicant. 

Further, the respondents shall keep the 

of the impugned order dated .ope'ation 

• 22.12.96 in abeyance till disposal of the 

representation, if the applicant has not 

already been released. 

The application is disposed of. No 

- order as to costs. 

Copy of this order may be 
furnished to the counsel 
of the parties. 

• 	 Mmer 
By order. 	
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